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CENTRAL ADMINISTRATIVE TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI.

wednesday, this__the 1st _ day__of _Septembsr 1999,

——————————————————————————————————— b s oo o P sl 0 - cn e -

Corams Hon'ble Shri Justice R-G-Vaid(anatha,Vicc—Chairman,3i‘r
- Hon'ble Shri J.L oNegi, Member A) ° AR

Bhopal Singh,

G-71, Kingsway Camp,

Dhaka Colony, _
Dalhi . 0oso Appllcant °

_ Vs,
1. Government of National
Capital Territory, t hrough
Chief Secretary,

5= Alipur Road,
Delhi.

2. The Oy. Commi ssioner,
Tig Hazari Courts,
Delhi.

3. Shri Sukhpal Singh,
attached in the office of
shri Sahib Singh Verma,
Education & Development Minister,
Govt. of N.C.T., 0ld Secretarisat,
Delhi. ... Rgcgpondants.

(By Advocate Mr.K.K.Singh for
i"'lr.Raj Singh) . ’

0O ROER (ORAL)

(Per Shri Justice R.G.Vaidyanatha, Vice-Chairnan)

This case is called out Por final hearing. Hone
appeared on behalf of the applicant. e hava heard tho
counsel for the respondents and perused the materials on
record.
2. The grievance of ths applicant is that he has ma%i;?:
been regularised inspite of number of orders of the Tribu#;ﬂ.
passed praviously. It appears,the applicant is working aél‘
a Oriver on a casual basis. Thers are sarliaer orders of
this Tribunal that the respondents should considor the
case of thes applicant for regular appointment. The
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respondents have stated that the DPC considersd the case
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of the applicant and did not find him suitable. The g
ofPicial respondents have appointed R-3 as a Oriver.

Under these circumstances, no relief can bes givan to tho
applicant. Houwsver, as and when nsxt vacancy is

advertised, it is open to the applicant to apply for the ;ﬁ;
same and in such case the respondents should censider tha:ﬁ?ﬂ
case of tha applicant as per rules.
3. for the above reasons, ths application is dismissg@ ;

subject to the above observations. No costs.
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(3.L.NEGI) (R.G.VAIDYANATHA)
MEMBER (A) VICE~CHAIRMAN




